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It is submitted by|the learned counsel for
the petitioner that there’has been some typographical
errors in the C.A. and he may be permitted to correct
the same. Permission is accorded.

Seen the petition. Heard the learned counsel

for the petitioner. After hearing learned counsel
for the petitioner Shri S.B.Jena amd learned Standirg

Counsel Shri D.N.Mishra, on whom a copy of the

(“ A ) : petition has been served, we feel that this Original
= A1l 1 ‘ . ! = s .
48 ¥ Application can be disposed of at the admission stage

by issuing appropriate directions to respondents.
@O - The short facts of this case, according to
w petiticner are that he retired on superannuation
0) on 31.1.1997 and two months prior to his date of
retirement he had vacated the Government quarters
ard had also paid all the Govt. dues. Even though
his pension was sancticned in time and he is in
reqularly ®X receipt of the same, his gratuity
E‘,%) amounting to .88, 414/~ has not been sanctioned
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and paid to him inspite of his approaching the
\epartmental authorities. In view of this, he
S come up with this gpplication praying for a

ection to respondents to k make payment of
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gratuity amount.witk He has also pregyed for interest

/at’ the 7~ prevailing bank rate.

Hea=rd Shri D.N.Mishra, learned btanilng Counsel
appearing for the respondents. In view of the
submissions made by the learned counsel for bott"'
sides, this Original Application is disposed of"
with a direction to Res. 2 and 3 to pay to the
applicant his gratuity strictly in accordance with-
rules, as admissible, within a period of 60 days
from the date of receipt of this order. The prayer
with regard to payment of interest on gratuity
amount at the prevailing bank rate is not pressed
by the learned counsal for the petitioner. In view
of this no order is reuulreu to passed on thiss

Criginal Application is disposed of as above.
NOo costs.
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